No. Fin-G-A(3)-1/2018
Government of Himachal Pradesh
Finance (Budget) Department.

From
Jai Ram Thakur,
Chief Minister,
Himachal Pradesh.
To

A—Ion’ble Speaker,

H.P. Vidhan Sabha, Shimla-04

Dated Shimla-171002, the 1o |e# | 2022

Subject: Notice of motion for leave to introduce the Himachal
Pradesh Fiscal Responsibility and Budget Management
(Amendment) Bill, 2022 (Bill No. 14 of 2022).

Sir;

I intend to give a notice of motion for leave to introduce the

Himachal Pradesh Fiscal Responsibility and Budget Management (Amendment)

Bill, 2022 (Bill No. 14 of 2022) before the State Legislative Assembly in the

present Session. It is, therefore, requested that this may please be included in

the list of the Assembly Business in relaxation of rules.
Three authenticated copies of the said Bill both in Hindi and English
are sent herewith.
Yours faithfully,
(\/'2(‘4;

(Jai Ram Thékur)
Chief Minister, Himachal Pradesh.
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AUTHORITATIVE ENGLISH TEXT

BILL NO. 14 OF 2022

THE HIMACHAL PRADESH FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) BILL, 2022

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) BILL, 2022

ARRANGEMENT OF CLAUSES
Clauses :

1. Short title.
2. Amendment of section 5.
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Bill No. 14 of 2022

THE HIMACHAL PRADESH FISCAL RESPONSIBILITY
AND BUDGET MANAGEMENT (AMENDMENT) BILL, 2022

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Fiscal Responsibility
and Budget Management Act, 2005 (Act No. 14 of 2005).

BE it enacted by the Legislative Assembly of Himachal Pradesh
in the Seventy-third Year of the Republic of India as follows:-—

1. This Act may be called the Himachal Pradesh Fiscal Short title.
Responsibility and Budget Management (Amendment) Act, 2022.

2. Insection 5 of the Himachal Pradesh Fiscal Responsibility Amendment
and Budget Management Act, 2005, in sub section (1), in clause (ii), at °"**""*
the end of the proviso, for the sign “;” the sign “:” shall be substituted
and thereafter, the following proviso shall be inserted, namely:—

“Provided further that the fiscal deficit may exceed the level of
3 per cent but shall not exceed 4 per cent of the estimated Gross
State Domestic Product in the Financial Year 2020-21;”.



STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Fiscal Responsibility and Budget Management Act was
enacted in the year 2005. The actual receipts of taxes declined during 2020-21 because of
COVID-19 pandemic due to which receipts of share of States in Central taxes also got
affected. Due to decline in Goods and Services Tax Compensation, the Central Government
has allowed additional borrowing of 2 per cent of Gross State Domestic Product during the
financial year 2020-21.

Thus, in order to maintain the pace of development which has been affected by
COVID-19 pandemic, the State Government has availed partial additional borrowing.
Therefore, it has become necessary to amend the Himachal Pradesh Fiscal Responsibility
and Budget Management Act, 2005 (State Act No. 14 of 2005).

This Bill seeks to achieve the aforesaid objectives.

(JAI RAM THAKUR)
Chief Minister.

SHIMLA :

THE , 2022

FINANCIAL MEMORANDUM

Provisions of the Bill, when enacted, shall be enforced through the existing
Government machinery. The State Government has been allowed to borrow upto 2 per cent
more for the year 2020-21 than the present limit of fiscal deficit of 3 per cent of Gross State
Domestic Product prescribed in the Act No. 14 of 2005 to compensate for loss of revenue of
State and to maintain the pace of development. The fiscal position of the State has been
impacted accordingly.

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—



THE HIMACHAL PRADESH FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) BILL, 2022

A
BILL

further to amend the Himachal Pradesh Fiscal Responsibility and Budget
Management Act, 2005 (Act No. 14 of 2005).

(JAI RAM THAKUR)
Chief Minister.

(RAJEEV BHARDWAJ)
Principal Secretary (Law).

SHIMLA :

THE , 2022



EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH FISCAL
RESPONSIBILITY AND BUDGET MANAGEMENT ACT, 2005 (ACT NO. 14 OF
2005) LIKELY TO BE AFFECTED BY THIS AMENDMENT BILL.

Section:

5. Fiscal management targets.—(1) In particular and without prejudice to the
generality of the foregoing provisions, the State Government shall—

(i) eliminate revenue deficit by financial year 2011-12 and maintain revenue surplus
thereafter;

(i1) reduce fiscal deficit to 3.5 per cent or less of Gross State Domestic Product by
financial year 2010-11, 3 per cent or less of Gross State Domestic Product by
financial year 2011-12 and maintain fiscal deficit at the level of 3 per cent or
less of Gross State Domestic Product thereafter:

Provided that the fiscal deficit may exceed the level of 3 percent but shall
not exceed 5 percent of the estimated Gross State Domestic Product in the
Financial Years 2012-13, 2013-14, 2014-15 and 2019-20;

(iii) reduce outstanding debt to 49.7 per cent, 47.0 per cent, 44.4 per cent, 42.1 per
cent and 40.1 per cent of Gross State Domestic Product by the financial years
2010-11, 2011-12, 2012-13, 2013-14 and 2014-15 respectively; and

(iv) maintain outstanding risk weighted guarantees on long term debt below forty
per cent of total revenue receipt in the preceding financial year for which actual
are available as per finance accounts.

(2) Notwithstanding anything contained in sub-section (1), the targets under different
parameters of clauses (i), (ii) and (iii) of sub-section (1), may be exceeded in the case of
unforeseen demands on the finance of the State Government due to reasons of national
security or natural calamity declared by the State Government or the Central Government,
as the case may be:

Provided that a statement in respect of the ground or grounds specified under this
sub-section shall be placed before the Legislative Assembly, as soon as may be, after such
deficit amount exceeds the aforesaid targets.



g gaonerd, o Wo, ReT—791—5=0 / 2022—9-8—2022—175 Wfera |



	Page 1
	Page 1
	Page 2
	Page 3
	Page 4
	Page 5
	Page 6
	Page 7
	Page 8
	Page 9
	Page 10
	Page 11
	Page 12
	Page 13
	Page 14

